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.. Petitioner 

. . Respondents 

(Hon·ble Smt.Lakshmi Swaminathan, Vice Chairman (J) 

This Contempt Petition has been filed ln which 

cet'tain allegations have been made by the 
petitioner/applicant No. 1 ln OA 2131/2003, including 

averments in Paragraph G. The respondents have submitted 

that since all these slx persons had been engaged on dally 

wage basis on the same date for performing the work of a 
Y..?--' 

purely casual nature, there was no question of the2:f being 

junior or senior. These submissions have been reiterated 

by Shrl V.P.Uppal, learned counsel for the respondnets. 

The respondnets have also stated that the petitioner dld 

not attend office on 18.9.2003, l.e., the date when the 
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final oral order of the Tribunal in OA was passed. The 

petitioner, who ls present ln Court, and is identified by 

Shrl M.K.Bhardwaj, learned counsel, submits that he was 

indeed present in the Tribunal on 18.9.2003 for a few hours 

and thereafter, he attended the office. In the 

circusmtances of the case, we find that the averment made 

by the respondents is in order, namely, that the petitioner 

did not attend the office on 18.9.2003 at the prescribed 

time. which he ought to have done. However, with regard to 

the other averments of the petitioner, we do not find the 

explanation given by the respondents satisfactory, namely 

that they have disengaged all the dally wagers ln a phased 

manner ln October, 2003 but without even specifying the 

actual dates when it was done. We also note the 

submissions of Shrl V.P.Uppal, learned counsel that there 

are no casual labourers enagaged by the Department after 

October,2003. In the circumstances, the respondents cannot 

be held to have totally disobeyed Tribunal's orders. 

In this view of the matter, CP is dismlseed 

with the direction that the respondents shall make payment 

to the applicant as a daily wager from 19.9.2003, if he 

reported for duty that da~till the date any one of the six 

persons mentioned in paragraph 5 of the CP was all6wed to 

continue to work as a dally. wager in the month of October, 

2003. Notices to alleged contemners discharged. File to 

be consigned to the record room. 
c-

VLH~'t!L4-
< V.K..Ii:laJOtra ) 

Vice Chairman (A) 

sk 

~~---------
(Smt.Lakshmi Swaminatban ) 

Vice Chairman (J) 

/ 




